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Ol'lUlt of DOD-practicing aJlowanee to 
Physio Therapists 

1711. SHRI NITYANANDA MISRA: 

Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to 

Btate: 

(a) whether it is a fact that dentists/ 

dental surgeons working in Govern-

ment hospitals are classified as para 

medical fOr the purpOse of grant of 

non-practicing allowance; 

(b) whether there is a proposal to 

... ant non-practicing allowance to den-

tal surgeons and physio therapists also; 

and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 

FAMILY WELFARE (SHRI NlHAR 

1589 LS-6 

RANJAN LASKAR): (a) No. Dentist.,. 
Dental Surgeons worldne in Central 

Government hospitals are not classit\ed 

as para medical Non-practicing allow-
ance is given to holders of these 
posts. 

(b) There Is no proposal to grant 

.non-practicing allowance to PhysiC). 

therapists. 

(c) The Third Pay Commission did 

not recommend any non-practicing al-

lowance to physio-therapists. 
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